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MR. SPEAKER :
it like that.

=t Ay formd () reqe wEET, 57
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¥ Nfgdw At § RY agde fen
A

You capnot raise

MR. SPEAKER : 1 am allowing
most of the Privilege matters to be
mentioned here. But I will not allow like
this, getting up and shouting. 1f you want
to do it, 1 have no objection. You bring
it to my notice first. But 1 will not hear
at all like this, anybody getting up and
shouting. Ewven if it is brought to my
notice at 10-30 A:M. I am allowing it. If
you want to get up and shout like this, 1
will oot allow.

12.36 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, Government Business in this House
during the week commeacing 6th May,
1968, will cansist of :—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Motion for reference of the Cop-

tract Labour (Regulation gnd
Abolition) Bill, 1967 to a Joint
Committee.

(3) Consideration and passing of :
The Central Laws (Extension to
Jammu and Kashmir) Bill, 1968.
The Indian Coinsge (Amend-
ment) Bill, 1968. -
(4) Motion for refersnce of the
Government (Liability in Tort) Bil]’
1967, to a Joint Commitics,
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Consideration and passing of the
Estate Puty (Amendment) Bill,
1968.

Motign for reference of the Motor
Vehicles (Amendment) Rill, 1966,
to a Joint Committee.

Further consideration and passing
of the Insecticides Bill, 1966, as
passed by Rajya Sabha,

Consideration and passing of :

The Registration of Births and
Deaths Bill, 1968, as passed by
Rajya Sabha.

The Industrial Disputes
(Amendment) Bill, 1967, as passed
by Rajya Sabha.

Discussion on the Report of the
Road Transport Taxation Enquiry
Committee on a motion to be
moved by the Minister of Trans-
pert and Shipping.

Consideration and passing of the
Maternity Benefit (Amendment)
Bill, 1967, as pawed by Rajya
Sabha. '

Motion for reference of the Foreign
Marriage Bill, 1963 to a Joint
Committee.

Consideration and passing of :

The Rice Milling Industry
(Regulation) Amepdment  Bill,
1968, as passed by Rajya Sabha.

The Centra) Industrial Security
Force Bill, 1968, as passed by
Rajya Sabha.

Consideration of motions for modi-
fication of the following Rules will
be taken up on dates and time
indicated against each :

The Ministers’ Residences
(Amendment) Rules, 1967, given
notice of by Shri Madhu Limaye

on Monday, the 6th May at
6 P. M,
The Goa, Daman and Diu

(Absorbed Employees Conditions
of Service) Amendment Rules,
1967, given nptice of by Shri
Erasmp De Bgqueira on Tuesday,
the 7th May at 5-30 P, M,
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The I'ncome-:at' (Second
Amendment) Rules, 1968, given

* notice of by Shri'S. 8. Kothari
on “Wednesday, the 8th May, at
6P. M.

The Paradip Port Trust (Proce-
dure at Board Meetings) Rules,
1967 given notice of by Shri
Srinibas Misra on Thursday, the
9th May at 6 P. M.

SOME HON. MEMBERS roge—

MR. SPEAKER : This list of business
which he has given, it looks, is not for
one week but it will take a long time.
All the work that is pending he has read.
What | am suggesting is that the Business
Advisory Committee may meet on Monday
and fix the priorities, After, all we are
sitting till 10th or 11th. So, the Business
Advisory Committee will meet on Monday
and fix up the time and the priorities.

SHRI HEM BARUA
You will agree with me 8Sic, thet the hon.
Minister should indicate if the House is

* going to be extended or not so that wé

may fix our programme accordingly.

MR. SPEAKER : On Manday, the
Baosiness Advisory Committee will sit and
decide which are the things we can finish
in the coming week. 1 thought it was the
desire of the House that we adjourn on 10th
or 1ith, Therefore, whatever is possible
to finish we will discuss and finalise it. The
Minister will also be there and all of you
will be there. We will discass and finalise
which things can be finished within a
week.,

it g Awve ; (afaa fredt) -
Tgesgd ot B graw Hoawn ¥ ==
it AN arr 57 af o 37 W RE IWNG
FEi 37 faodg & afl fear )

MR. SPEAKER : All are pendiog.

It is already there.

oft wYewg s (whw wiw) @ AT
¥ oa B w fed Wit Wik w9
o wyt o sy ?
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MR. SPEAKER : You have vindicated
your point. You also came to me, some
of you, and met me. The point is I did
discuss it with Dr. Ram Subhag Singh also
whether it could be fitted in, whether it
will be desirable. . We will discuss it on
Monday which is to be deleted. Just now
you wrote to me and he saysshe has no
objection. The question is, he also feels
how to sllot time, where is the time.

After you sent me the chit, I consulted
Dr. Ram Subhag Singh about it.

Whether it caa be fitted in is the point.
Dr. Ram Subhag Singh is not sure.

SHR] GULAM MOHAMMAD BAKSHI/
May I make 3 suggestion ?
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MR. SPEAKER':- -Not here, but in
the business Advisory Committes. ! would
request you also,... ) !

GULAM MQOQHAMMAD

SHRI
BAKSHI: Iam nota member of that
Committee. '

MR. SPEAKER : That is why 1

reguest you to come.

»SHRI. H. N. - MUKERIEE (Calcutta
North East) : What I wanted to submit
was that we are leaving too many things
to the Business Advisory Committee. To-
ds7-in the course of the Question Hour
thia matter of communil disturbances came
up very setiously and the Home Minister
made a mention of some idea of having
some kind of conferencé, national ‘integra-
tion or -otherwise, somewhere else. But
Parliament is the patiopal forum where
this issue has to be crucially focussed. 1
do not want.to take the time of the House.
We should make vup our mind without
waiting for the Business Advisory Com-
miltee:10 meet in the afternoon of Monday.
We have also to make our programme in
regard to the session continuing or not
continuing. That is why, at least the
Minister could help you to say that the
ipatter would be discussed and somehow or
other the time would be given.

SHRI MADHU LIMAYE rose—

MR. SPEAKER : May I first reply to
the point raised by Shri Bakshi and Shri
Hiren Mukerjee ?

I did discuss with some others also.
As you all know, even during the Question
Hour, about communalism, as they were
putting supp'ementaries, heat was generat-
ed. While some people came to me and
said that we must discuss this, some
other people came and said that this is
not helping, throwing mud against each
other on the floor of the House,.....,
(Interruptions). ‘Therefore, I thought that,
this way or that way, I should not jump to
conclusions and that I should consult all of
you in the Chamber. Some people said
that we discuss here, throwing mud against
each other, and the people are being......
(nterruptions).  After all, all facts will be
there. 1 do not want to commit tiyself.
This is & gangerous -ground thet } ao-
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treading. Therefore, on Monday we shall
discuss it. I have no objection either wav.

If you want Dr. Ram Subhag Singh 1o
say something about this, -let. Dr. Ram
Subhag Singh say something about the
discussion of commugalism.

DR. RAM SUBHAG SINGH: You
have already made the position very clear.
I have already read out the Government
business and also some of the motions
which are going to be discussed plus the
Kutch motion about which Mr. Madhok
pointed out. The time that is required is
more than 25 hours for these items. These
are generally priority items.

Over and above these, I have got some
letters : 1 have got a letter from Mr.
Fakhruddin Ali Ahmed, he wams the
Patent Bill to be discussed ; then I have
got a letter from the Home Minister, he
wants the Lok Ayukt and Lok Pal Biil to
bs discussed : then 1 have got a letter
from the Deputy Prime Minister, he wants
the Gold Control Bill to be discussed.
So, these are my diffizulties. [ do not
know whether it will be possible to sit
until 20th...(Inrerruptions), but within the
time limit ...

MR. SPEAKER : The point is
whether it should be discussed in the next
week, and if it is to be discussed, there is
the question of finding time...

DR. RAM SUBHAG SINGH: It
will not be possible for me to accommo-,
date apy time.

st 7y fowmd: weww wERa, &
qraEr e R faw qEe e Wl
off frrw faz & gro Teemgw Afa &
grarg ¥ Y frdga femrmor qr 9@ A
sz #@ar wEA § 1 I A wrew
fa 9T T24.... '

MR. SPEAKER : How does it come
now 7

sit vy fawd : I fam wreae faw
9T a3E AT Ay Y 1 IR gwTw
T F AR 3 g W W ey
Wt fe 3R 12 o 3g fremd Al 07
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MR SPEAKER : You can raise it.
But how can Ireply ? 1do not want to
reply for either Mr. Dinesh” Singh or
anybody.
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sft AT Qe (eT)  wes
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MR.SPEAKER : 1 have not allowed
it at all. -

ot TreATe TEAY : WY ITET Y
e wew g vE ¥ o} qrd feafy azm
Wi fad agm fs o
T @ aifr 99 AT &1 wEedlg &
&Y o | ot axe ¥ WA ¥ fawfed
# g% WRiY & wod Isar At 0 L (WwET)

MOTION RE : JOINT COMMITTEE ON

SCHEDULED CASTES AND
SCHEDULED TRIBES
ORDERS (AMENDMENT)

BILL

SHRI ANIL K. CHANDA (Bholpur) :

T beg to move

“That this House do recommend to
Rajya Sabha that Rajya Sabha do ap-
point.a member of Rajya Sabha to the
Joint Committee on the Bill to provide
for the inclusion in, and the exclusion
from, the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes, for the re-adjustment of repre-
sentation, and re-delimitation of Parlia-
mentary and assembly constituencies in
so far as such re-adjustment and re-
delimitation are necessitated by such
inclusion or exclusion and for matters
connected therewith, in the wvacancy
caused by the resignation of Shri D.
Sanjivayya from the membership of the
said Joint Committee and do communi-
cate to this House the name of the
member 50 appointed by Rajya Sabha
to the Joint Committee.”

MR. SPEAKER @ The question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabha do ap-
point a member of Rajya Sabha to the
Joint Committee on the Bill to provide
for the- inclusion in, and the exclusion
{rom, the lists of Scheduled Castes and
Scheduled Tribes, of certain castes and
tribes, for the re-adjustment of repre-
sentation, and re-delimitation of parlia-
mentary and assembly constituencies in
so far as “such re-adjustment and re-
detimitation - are necessitated by such
inclusion or exctusion and for matters
connected - therewith in the vacancy
cagsed by the resignation of Shri D.
Sanjivayya from the membership of
the said Joint Committee and do com-
mupicate to this House the name of
the member so appointed by Rajya
Sabha to the Joint Committee,”

The motion was adopied



